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Re: CALLING ATTENTION

MR. CHAIRMAN: We will now
take up the Calling Attention Notice.

Shri Sayeed.
SHRI P. M. SAYEED (Laksha-
dweep): I call the attention of the

Minister of Shipping and Transport to
the following matter of ,

SHRI VASANT SATHE
Where ig the Minister?

(Akola):

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Sir

SHR] VASANT SATHE: Where is
the Minister? This is not fair. We werc
requesting for a postponement only
because of this.

MR. CHAIRMAN: Mr. Sathe,
Mr. Chand Ram is bugy in the other
House.

SHRI VASANT SATHE:. We know
that he has written a letter to the
Speaker that he is busy in the other
House  That is why we said that it
should be taken up tomorrow. This is
not fair. You should not take the
Houge for a ride.

SHRI DHANIK LAL MANDAL:
The Speaker has permitted it

SHRI VASANT SATIIE: There is
no question of the Speaker permittingz
it.

MR. CHAIRMAN: Shri Chand Ram
has written to the Speaker, -~ctating
that he is busy in the Rajya Sabha.
So, he has requested his colleague to
reply to the Calling Attention to be
taken up at 5.30 p.m.

SHRI VASANT SATHE:
which rule is it permitted?

Under

MR. CHAIRMAN: The Ruleg of
Procedure say: *“‘Minislcl” means a
member of the Council of Ministers, a
Minister of State . . .”

PHALGUNA 14, 1900 (SAKA)

Re. CA, 382

SHRI K. GOPAL (Karur): The
statement simply says ®Shri P, M.
Sayeed and others”. We do not know
who are the other Members,

MR. CHAIRMAN: When the ques-
tions are put up you will kncow.

SHRI K. GOPAL:
circulated.

MR, CHAIRMAN: I will tell you

the names. They are: Shri P. M.
Sayeed, Shri Vasant Sathe, Shri
Balwant  Singh Ramoowalia, " Shri
Jyotirmoy Bosu and Shri M. V.
Chandrashekhara Murthy,

It should he

SHRI C. M. STEPHEN (Idukki):
Sir, I rise on a point of order. The
rule is very clear. It says:

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public impor-
tance and the Minister may make a
brief siatement or ask for time to
make a statement at a later hour
or date:”

Here is a Caling Attention Notice
given to the Minister in charge of
the Subject. And notice was given.
Mr. Chand Ram took notice of the
Call Attention Motion. The Statement
by Mr. Chand Ram, Minister of state
in the Ministry of Shipping and Trans-
port is before us. The question is,
the notice for Call Attention Motion
for which a statement is expected of
the Minister of Shipping and Trans-
port, was given to the Minister of
Shipping and Transport and it was
taken notice of by the Minister of
Shipping and Transport. The state-
ment was prepared by the Minister
of Shipping and Transport, The ques-
sion is whether that statement can
be read out by any Minister, It is
impossible because it does mnot stop
with the statement. That is the
essence of it and questiong will have
to be answered, and the Minister who
was nothing to do with the Depart-
ment, on the basis of the questions
cannot, with authority, reply to the
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questions asked. It is not a perfunc-
tory exercise. It is a powerful weapon
in the hands of the members, a very
fruitful weapon, and the Members
must not be cheated of it. That is
what I am to say. Here the heading
is “Statement”. On ihe basis of this,
questions are being put, replies are
being given. Only the Minister
concerned with this can give a reply
to this.

Rule 197 of the Rules of Procedure
Bays:

“A Member may, with the pre-
vious permission of the Speaker,
call the attention of iz Minister to
any matter of urgent pubiic 1im-
portance and the Minister may make
a brief statement or ask for time to

make a statement at a later hour
or date:

Provided that no Memoer shall
Eive more than two such notices
for one sitting.”

Therefore, only the M.nister to
whom the notice is given can make a
statement and here ig another Min-
ister coming and reading out the
statement made by Mr. Chard Ram.
He is doing the reading. Why should
he read t io v's? We can read it eur-
selves. Who is to reply to the ques-
tions is the matter. I submit it wili
be absolutely a misusg of the proce-
dure of the House and the rules and
an infructuous utiiisation of the rulers
and the instrumen: given to the
Members and if th.s sort of usurption
by another Minister of the functions
which must be performed by a parti-
cular Minister is permitted, this pro-
cess will become absolutely useless
and ‘he House will get nothing from
out of the Minister by putting the
questions. Therefore it cannot be
permitted.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam Chairman...

MR. CHAIRMAN: You have another

point of order or you are speaking on
his point of order?
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SHRI JYOTIRMOY BOSU: I am
speaking on his point of order.

Madam Chairman, it hag been read
out to you what “a Minister” means.
Therefore, I would not take the time
of the House on that. Mr, Dharik
Lal Mandal is the Minister of State in
the Ministry of Home Affairs and he
is responsible to the Union Territories
and Delhi is a Union Territory. There-
fore, if he gives a reply on this issue,
1: rea:ily makes no difference. [ am
not losing sight of one very important
thing that in view of the difficulties
and the hardships that are being ex-
perienced by the people in millions
in general today, it canno: wait, it
would be done here and now and 1
thank you for listening to mc.

SHRI VASANT SATHE: But who
will reply to the questions?

MR. CHAIRMAN: Are vou a'so on
the same vpoint of order?

SHRI VASANT SATHE. Yes, I am
on the same point of order. Kindly
consider this, In reply, certzin things
have been slated. He savs: “I have
taken up the matter . "

MR. CHAIRMAN: You need not
repeat what Mr. Stephen has said.

MR. VASANT SATHE:. 1 am not
repeating. Kindly see that the reply
contains certain actions which he has
taken. He hag contacted certain
authorities. All that is there in the
Statement. Now, when we ask ques-
tions, how can the Minister {¢r Home,
who has not taken these steps, who
does nat know about these steps, who
cannot even own it up, answer those
questions? Because, in this slatement
it is stated as ‘I'—"I have contacted
these people, I have asked them to do
this” etc. So, how can another Min-
ister of state own it and reply to the
questions? All our gquestions will be
infructuous because he will say: ‘I
will refer the matter to the Minister’
etc. Therefore, in spite of the ur-
gency—thig issue hag been raised in
the morning and uewspapers
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tomorrow will carry how the House is
agitated—I am not in agrecnient with
Mr. Jyotirmoy Bosu that we should
get a perfunctory reply to our
questions. Tomorrow he can come with
better preparation, we do not mind,
the heavens wil] not fall during the
night, but if we get perfunctory

replies from the Minister .

SHRI DHAINIK LAL MANDAL:
For your information, the sirike has
been withdrawn.

SHRI VASANT SATHE: Please be
fair to us. We will not get a fair
reply.

SHRI D. N. TIWARY (Copalganj):
These are all superficial objections. A
Minister may entrust his work to any
Minister to reply in Parliament.

SHRI VASANT SATHE: COnly the
Prime Minister can.

SHRI D. N. TIWARY: The Speaker
can allow it.

MR. CHAIRMAN: There have been

occasions when one Minister has
piloted a Bill on behalf of another.

SHR] VASANT SATHE: That is
different.

MR. CHAIRMAN: There is nothing
to be agitated about.

SHRI P, M. SAYEED: The Prime
Minister was sitting there. I did not
know that he had left. lie was in
charge of the Transport Ministry also,
and so 1 was under the impression that
in the absence of Mr. Chand Ram,
the Prime Minister was going to reply.
In fact, it was under thal presump-
tion that I calleq for the statement.
Meanwhile I found the Minister of
State, Home Affairs, Shri Mandal got
up to reply. He is in charge of Union
Territories, not only Delhi but also
Andaman; and other areas, but he is
primarily concerned with the law and
order gjtuation. As far as transport
and the Delhi Transport Corporation
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are concerned, he is not at all co -
cerned.

MR. CHAIRMAN: Please resume
your seat. I had already called
Mr. Tiwary whom you interrupted,

SHR] D. N. TIWARY: The diffi-
culty today is so great that it took
me more than 30 minutes lo come here
from my house. I do not know how
I shall go back. The matter is very
urgent, and if the Minister wants to
reply, there should be no bar. He
knows everything about Delhi, ang he
will reply., Why nat this matter be
discussed today and be finished?

SHRI VASANT SATHE: Why
should not the Prime Minister do it?

SHRI D. N. TIWARY: Any Mins
ister who is entrusted with it can do
it. They have joint responsibility,

MR. CHAIRMAN: I think we should
discuss thiz without getting heated
about it. He did not interrupt you
when you were speaking. Let him
have his say, because I would like to
hear him even if you would not.
Otherwise, how am I to decide, unless
I hear what he has to say?

M Wl s (e
Tt wylgw, #° @ 9 g & 1%
Pariy qar @1 T @ TEw Tt WA
s wiigd | AT e 9@ FEAT W EW
A A TE g9, w9 39, @ Padiw
qer ® IF Aot waw g4 3 Ped qgw

SHRI C. M. STEPHEN: I want to
add one point. If you go through the
form of notice that we are to give, that
will show “a minister”. We will have
to mention the name of the particular
Minister, that has got to be mentioned
in the noticg that we give. That is
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there. Therefore, it is to a Minister
according to the choice of the person
concerned that we mention it. Here,
the question is not whether Delhi is
under somebody. That is not the
question. In fact the whole of India
is under every Minister. But each
Minister is in charge of some port-
folio. Here the portfolio is “trans-
port”. That is wunder a particular
Minister. We want information from
that particular Minister and therefore
when we draw up the notice we say
“such and such a Minister” and if we
mention a particular Minister, then
the rules say “the Minister”. With
respect to the other sections, it is
stated that the mover may authorise
somebody else. That is specifically
stated, But as far as chapter 16 1s
concerned, that is not stated at all.
This is what I have got to say. In
fact, as far as the urgency of the
matter is concerned, this matter is
extremely urgent and that is why 1
tried to raise it this morning. There
were some pgbjections and all that. Now
the Minister should have come herc
or somebody who could answer the
questions that are going to be put
should have come here. The question
and answer is the essence of the
whole exercise and if the person can-
not with authority reply to the ques-
tions and can only read what Mr.
Chand Ram hag to tel] us, that would
be a perfunctory sort of exercise of
the rights and functions of the Mem-
bers. Tha! will not serve the purpose.
It is a question of rule. (Interruption)
I am raising a point of order. My
point of order is this. When a Call At-
tention notice is given, ynder chapter
16, it is addressed to a particulay Mi-
nister, When that is taken up by the
particular Minister, when the state-
ment is prepared by the particular
Minister, can the word ‘he Minister’
be usurped by some other Minister
who has nothing to do with it? It is
a question of rule, of procedures. It
is not a question of convenience or
expediency, I am saying that the rule
does not permit even the Speaker to
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authorise some other Minister to come
in and take charge of what the other
Minister must perform. There is no
provision in the rule which authorises
the Speaker to give permission to
another Minister under chapter 16.
There are other chapters which give
that authority to the Speaker, but not
under this chapter. Then  Prime
Minister was here. It is a very
important matter. He is the person
who is in charge of it. He is the
person who could give us the infor-
mation,

If you go through the rules regard-
ing Bills, you will find that if the
Minister in whose charge it is, is not
present, he can with the permission of
the Speaker authorise some other
Minister. Wherever authorisation is
contemplated, there i a provision for
authorisation. But under chapter 18,
there is ng provision for authorisation.
The words used are “notice to a
Minister” and “the reply by the Minis-
ter.,” There is no authorisation at all.
‘The Minister’ will be guided py the
subjects we are dealing with and will
be guided by ‘the Minister’ to whom
the person giving notice addresses it.
If the notice is addressed to a wrong
Minister, the notice is infructuous and
it cannot be taken note of, taken notice
of and listed upon. But here, the
notice was correctly addressed, it was
correctly taken notice of, the notice
has been correctly replied to by a
statement laidg on the Table of the
House. The words wused are *“the
Minister” and therefore, somg other
Minister cannot come in. It is not a
question of definition. The Minister
must come and reply to the questions,
Nobody else can come.

SHRI JYOTIRMOY BOSU. If you
allow the same Member to go on
repeating the same set of arguments,
consuming the time of the House...

MR. CHAIRMAN: I am sorry. Kindly
do not make insinuations either
against the Memberg of the House or



389 Re, CA.

'
against the Chair. If you have any
point to make, kindly make it.

SHRI VAYALAR RAVI (Chirayin-
kil): Madam Chairman, everybody
agrees on both the sides, including the
Chair, that the matter is a very
important and urgent one. When this
matter was raised in the morning, the
Speaker said that he had admitteg a
Calling Attention notice and that it
will pbe taken up today in the evening
itself,

Considering that the Minister who
has to answer the Calling Attention
has to give concrete replies to the
House. Whether a Ministey of State
can answer it or a 'more responsible
person or the most responsible person
in the Government, that is, the Prime
Minister. . .

MR. CHAIRMAN: Here, it ig not a
question of g Minister of State but a
Minister in another Ministry.

SHRI VAYALAR RAVI: I do not
think Mr. Stephen’s gbjection is to this
being replied by Mr. Chand Ram. He
is not here. The only person who can
give such a reply is the Prime Minis-
ter. He can assume the charge of
any Ministry. The Prime Minister
was here. Unfortunately, the party
quarrel has dragged him out. It is
bhetter you summan the Prime Minister
to come and make a statement before
the House.

17.48 hrs.
[Mu. SreAker in the Chair]

SHRI K. GOPAL: We asked her to
summon the Prime Minister. She has
summoned you.

MR. SPEAKER: She has a right to
summon me also,

SHRI C. M. STEPHEN: 1 suppose
you heard it in your chamber.

MR. SPEAKER: I was in the Com-
mittee,

PHALGUNA 14, 1900 (SAKA)

Re. CA, 390

SHRI C. M. STEPHEN: I had rais-
ed a point of order. She did not give
a ruling on that.

This is my point of order. You have
to give a ruling on that. We are now
having a Calling Attention. This is
under rule 197, Chapter XVI. If you
see rule 197, the notice will have to
specifically state “a Minister” in
charge of it. There are two expres-
sions used, ‘‘a Minister” and “the
Minister”. It is for the member who
gives a notice to say, which Minister,
and if the notice is addressed to a
wrong Minister, the notice falls. It
says that 5 member may call the
attention of “a Minister” to an urgent
matter of public importance and “the
Minister” ma make a  Statement
thereon or ask for time to make a
statement later on. Therefore, my
submission ig on a particular subject,
if the notice is given to “a Minister”
and if the Minister takes notice of
it, “the Minister” incharge of that
particular subject has to make a
statement.

Here, it so happens that the Minister
hag prepared a statement and sent it.
My point of order is that it is for that
Minister to give a reply. That is
necessary because we have got to ask
questions and the concrete replies will
have to be given to those questions. A
Minister who is not in-charge of the
portfolio will not be able to give the
replies to the questiong that we will
be putting to him, He can read out
the reply. But that will not be an
effective reply and that will not serve
the purpose. We have got before us a
statement by Mr. Chand Ram; he
admits it is his portfolio and he says,
it concerns the Delhi Transport Autho-
rity and the Motor Vehicleg Act. That
is entirely under him. He has stated
what all things he has done, he has
made an appeal also.

We have to put further supplemen-
taries on that. In the absence of Mr.
Chand Ram, the Prime Minister is the
most competent man to give replies on
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this very important and urgent matter,
It so happened that the Prime Minister
was here and, for some reason or
other, the Prime Minister had to go
away. Either the Prime Minister
must give a reply to this or Mr. Chand
Ram must give an answer to the
queries that we are to put.

This is the point of order. It ig not
a question of expediency, it is a ques-
tion of rules; it is a question of pro-
cedure. It is a question of the right
of the member to get a reply from
the Minister concerned. A perfunctory
exercise will be an insult to the
member concerned who has given
notice of it. It will be an insult to
the member concerned.

SHRI JYOTIRMOY BOSU...the
Chair in her wisdom at that time had
read out...

MR. SPEAKER: I think the Chair
is neuter gender,

SHRI JYOTIRMOY BOSU: ....the
definition of “a Minister” which makes
it amply clear that Mr. Dhanik Lal
Mandal is quite competent to reply as
a Minister on behalf of Mr. Chand
Ram. It is nothing uncommon; it is
very often done in this House.
Secondly, Mr. Dhanik Lal Manda] is
the Minister of State in the Ministry
of Home Affairs Jooking after the
union territories. The happenings in
Delhi are well within his domain.
Since he is the Minister responsible
for union territorieg he is amply com-
petent to look after this matter and
reply to the best of his ability.

Thirdly, thousandg of people have
undergone—and I gather that they are
still undergoing—severe hardship due
to this taxi and scooter strike. There-
fore, the matter should be solved as
quickly as possible,

Fourthly, this very morning, on the
flocr of this House, Mr. Stephen
thought that the matter was so very
urgent that he should be allowed to
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-make a statement on the floor of the

House, and you in your wisdom allow-
ed him. Now, he says that it can
wait till tomorrow.

AN HON, MEMBER: No, no, (Inter-
ruptions),

SHRI JYOTIRMOY BOSU: I would
strongly suggest that the Call Atten-
tion motion be taken up right now,
and Shri Dhanik Lal Mandal pe asked
to reply.

MR. SPEAKER: The difficulty here
is that some Members have given
notice to the Home Minister and some
Members have given notice to the
Minister for Transport. Which Minis-
ter should answer, whether it is
relevant or not under 197, is for the
Member who gives notice to say. The
Member says, ‘I give notice to such
and such Minister'. WFere the diffi-
cully has  arisen because different
Members have given notices to
different Ministers, probably because
of the situation. At any rate, there
has been a change of opinion in this
case. In the morning everybody
thought that it wag very urgent. Later
the urgency has disappeared. First
Mr. Bosu appearg to have represented
to the Secretary that it may be taken
up tomorrow. . .(Interruptions).

SHRI JYOTIRMOY BOSU: 1 nhave
categorically told your secretariat that
I am ready to come to the House today.
You are quoting something which is
highly improper. Your utteranceg are
unwarranted and uncalled for.

MR. SPEAKER: Anyway, now it Is
all futile. There are hardly five
minutes more.

AN HON. MEMBER: Have it
tomorrow.

-

SHRI JYOTIRMOY BOSU: I had the
Public Undertakings Committee meet-
ing from 3.00 to 6.00. I said that it
would be difficult, but I shall make
myself available. When your Deputy
Secretary telephoned to me, I said
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that I would ive coming in five minutes,
I did not want the matter to wait.

MR. SPEAKER: Three other Mem-
bers have sent a written letter to me
saying that it may be taken up
tomorrow. Anyway, there are hardly
five minutes morg. One need not
decide about the matter. We shall
take it up.

Prof. Sher Singh to make a state-
ment,

17.54 hrs,

STATEMENT RE, PURCHASE O
TRANSPORT AIRCRAFT  G-222
MANUFACTURED BY AERITALIA

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): Mr, Speuaker, Sir,
Hon’ble Member, Shri  Mallikarjun,
made a relerence in the House on 2nd
March, 1979, about an Italian transport
aircraft, G-222, manufactured by
Acritalia,

I regret to have to point out that
the Hon'ble Member's stalement is
based upon obvioug mis-information.

It is not at al] true that Government
have taken any decision about the
purchase either of G-222 aircraft, or
for that matter of any other transport
aircraft, {0 replace the existing fleet of
Packets and Dakotas. The question is
still at a stage of examination far
removed from that of any such
decision.

v+ We have necd for a transport air-
craft to provide for the ultimate
replacement of the Packets and
Dakotas. Half g dozen offers have
been under consideration in this behalf
involving as many countries.

A team of experts composed of
representatives of the Army Head-
quarters, Air Headquarters, HAL and
the Defence Research and Develop-
ment Organisation, has been set up to
evaluate all possible options. The
team has yet to collect and put
together all the necessary information
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about various types of aircraftg is
termg of their operational character-
istics; prices; costs, ang other impli-
cations of poduction in India, delivey
schedules; and other connected mat-
ters. 1Its report will then be consi-
dered at an inter-Ministerial leve] by
seniop representatives of the Ministry
of Defence, Ministry of Finance, Army
HQrs_ Air HQrs, HAL anq the Defence
Research and Development Organisa-
tion, It is only thereafter, that some
recommendatlions will emerge and the
matter will be ready to be placed
before the concerned Cabinet Com.

mittee.

It will thus be seen that far from
any decision, no recommendation even
in favour of any particular aircraft
hag been evolved yet, at any level. The
reporis which have appearcd in
certain sections of the Press on the
basis of which the Hon’'ble Member
seems to have thought it fit to mention
the subject in the House, therefore are
---lo say the least—erroneous and mis-
leading.

There wag g demonstration of the
Italian G-222 recently. Following
requests made jointly by representa.
tives of the Italian Embassy in New
Delhi and manufacturers for the
demonstration on the ground that the
aircraft for which they sought per-
mission to demonstrate was much
superior to and an improved version
of the aireraft considered earlier. They
claimed that it would meet the
requirements we had in view; it would
be compelitive with the other aircrafts
under evaluation, and merit considera-
tion along with them. The demonstra-
tions were allowed on the clear under-
standing that they would not only be
at the manufacturers expense but
wholly without any commitment on
our part. The reports of experts who
witnessed the demonstrations have vet
to be drawn up,

Similar demonstrationg have been
given in the past by certain other
competing parties.



